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BEFORE THE ADJUDICATING AUTHORITY

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH

C.P. (1.B) No.123/9/NCLT/AHM/2019

Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER (JUDICIAL)
Hon’ble Mr. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 06.01.2020

Name of the Company: Jai Corp Ltd
V/s
Silk Woven Sack Pvt Ltd
Section of the Companies Act : Section 9 of the Insolvency and Bankruptcy Code
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ORDER

The present case is listed today for limited purpose of complying the orders
dtd:06.11.2019. This Adjudicating Authority admitted the Petition CP(IB)
No.123/9/NCLT/AHM/2019 filed by the Applicant Operational Creditor
under Section 9 of the IBC, 2016 for initiating CIRP against the Corporate
Debtor company. However, the Petitioner/Operational Creditor had not
suggested the name of any Interim Resolution Professional in the said
Petition.

Though it is not mandatory on the part of the Applicant to propose an
Interim Resolution Professional, when the application is filed under Section
9 of the IBC, 2016, but in that case, the Adjudicating Authority shall appoint
an Insolvency Professional from the panel prepared by the IBBI and meant
for this Bench on admission of the application.

Accordingly, this Adjudicating Authority hereby appoints Shri Anish
Babubhai Shah, having Insolvency Professional Registration
No.IBBI/IPA-002/IP-NO0O0O17/2016-17/10031, Email ID-
anishshahcswgmail.com Address : D/413, Shiromani Complex,
Opp.Ocean Park, Nehrunagar, Satelite Road, Ahmedabad, Gujarat
380015 as an Interim Resolution Professional. The Interim Resolution
Professional is further directed to make public announcement of
moratorium in respect of Corporate Debtor Company soon after receipt of
an authenticated copy of this order and to act further as per the
order/direction issued by this Adjudicating-Authority and to follow the
provisions Section 13 and 14 and relevant provisions of the Insolvency and
Bankruptcy Code.

An authentic copy of this order to be communicated by this Registry to the
Operational Creditor/Corporate Debtor, as well as to the Interim Resolution
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Professional and the Registrar of Companies by Speed Post/Registered Post
at the earliest. Further, appointment of Shri Anish Babubhai Shah as IRP
may be communicated to IBBI for their information and record.

Date of commencement of CIRP is 06.01.2020.

This order is to be read with the order dtd:06.11.2019 passed by this
Adjudicating Authority issued in the present petition.

CP(IB) No.167/9/NCLT/AHM /2018 is disposed of accordingly.
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(PRASANTA KUMAR MOHANTY) (HARIHAR PRAKASH CHATURVEDI)
MEMBER(T) MEMBER(J)

Date this the 6" day of January, 2020
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